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Today is fixed for necessary order.
Petitioner is represented. perused petition no.

69L12021 filed by the petitioner under order
XXXIX rule I & 2 read with section 151 of C.p.C

praying to grant ex-parte ad-interim t.emporary
injunction against the opposite parties restraining
the opposite party and other persons claiming
under or through hiyr from entering the suit land
either by dispossessing, evicting or ousting the
petitioner illegally and unauthorizedly, and from
creating any third party interest and from making
any sort of illegal construction and changing the
nature and character of the suit land.

Heard learned counsel for the petitioner.
The learned counsel for the petitioner submitted
that she is the lawful poSsessor of a plot of land
measuring L37' X 37', being part of Touzi
No.197, situated at Hansara pathar Gaon, mouza
Tingrai in the district of Tinsukia, Assam which
was executed by deed of sale dated 04.03.2008
and has been in possession of the same. The
petitioner further averred that she had also
mutated her name in the record of rights and
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LO.O2.202t
accordingly has been paying the land revenue in

respect of the suit land. Learned counsel for the

petitioner submitted that one Sri Surender Gupta

had also purchased the plot adjacent to the suit

land on the same day from the opposite parties

and the petitioner along with Sri Surender Gupta

had taken the possession of their respective

parts. lt is further stated that on L2.0L.2021 the

opposite party and proforma opposite party along

with their associates illegally trespassed into the

land on Surender Gupta and on the same day

they trespassed into the suit land of the

petitioner and threatened that if petitioner

extends support to Sri Surender Gupta, then in
that circumstances, the opposite party intend to

also dispossess the petitioner from the land

under her possession. lt is further submitted that

on 23.01.2021 the opposite party along with five

to seven of his associates trespassed into the suit

land and this time also threatened the petitioner

to immediately vacate the suit land. lt is further

averred that on 03.02 .202L, the opposite party

came to the suit land along with some other

laborer and brought two carts of bricks and sand

and dumped the same upon the suit Iand, which

are still lying on the suit land till date.

After perusal of entire records and

documents filed by the petitioner, it reveals that

as per the deed of sale dated 04.03.2008, prima

facie it is seen that the petitioner is the owner of

the suit land and the land revenue receipts filed

by the petitioner shows that the petitioner have

been paying land revenue in respect of the same.

Hence, the petitioner has a prima facie case.

Now, as it is submitted that the opposite party

came to the suit land along with some other



LO.O2.202L laborer and brought two carts of bricks and sand

and dumped the same upon the suit land, which

are still lying on the suit land till date, this Court

is of the opinion that if the opposite party carry

out any construction over the suit land or

otherwise create any third party interest then the

petitioner will suffer irreparable loss and greater

inconvenience. Considering the urgency of the

matter this Court is of the opinion that an ex-

parte ad-interim temporary injunction order is

necessary. Hence the opposite parties and other

persons claiming under or through him are

restrained from entering the suit land either by

dispossessing, evicting or ousting the petitioner

illegally and unauthorizedly, and from creating

any third party interest and from making any sort

of illegal construction and changing the nature

and character of the suit land until appearance of

the opposite parties in the instant case.

lssue notice to the opposite parties to

show cause as to why the reliefs prayed by the

petitioner shall not be allowed. The petitioner will

take steps through court.

Fixing 03.03.2O21 for S.R/ Written

Objection.


